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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

TUESDAY, THE SEVENTEENTH DAY OF MARCH
TWO THOUSAND AND TWENTY SIX

PRESENT
THE HONOURABLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH
: AND o
THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

WRIT APPEAL NO: 703 OF 2025

Writ Appeal under clause 15 of the Letters Patent preferred against the order

dated 02/05/2025 in the W.P.No. 29473 of 2023 on the file of the High Court.
Between:

Dhanunjai Sikilambatla, S/o Saidulu, aged 38 years, R/o 11. No. 28- 1168,
LIG-I- 52, Housing Board, Miryalaguda, Nalgonda District, Telangana State -
508207. BC- A, TS ID TS2200528046.
...APPELLANT/WRIT PETITIONER
AND

1. The Telangana State Public Service Commission, Prathibha Bhavan,
Nampally, Hyderabad, PIN- 500001, rep. by its Secretary.

The State of Telangana, Social Welfare Department, Secretariat, Hyderabad,
rep. by its Principal Secretary.

The Principal Secretary, Backward Classes Welfare Department, State of
Telangana, Secretariat, Hyderabad.

Telangana Social Welfare Residential Educational Institutions Societies, DSS
Bhavan, Masab Tank, Hyderabad rep. by its Secretary.

Mahatama Jothiba Phule Telangana, Backward Classes Welfare Residential
Educational Institutions Societies, DSS Bhavan, Masab Tank, Hyderabad rep.
by its Secretary.

o B~ 0D

...RESPONDENTS

Counsel for the Appellant: SRI G.SATYANARAYANA YADAV

Counsel for the Respondent No.1: SRI P.S.RAJASEKHAR, SC FOR TGPSC

Counsel for the Respondent Nos.2 & 3: SRI S.SUMAN, GP FOR SERVICES-III

Counsel for the Respondent No.4: SRI BHANOTHU HUSSAIN, SC FOR
TSWREIS

Counsel for the Respondent No.5: -- o

The Court made the following: JUDGMENT




IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

THE HON’BLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH
AND

THE HON’BLE SRI JUSTICE G.M.MOHIUDDIN

WRIT APPEAL No.703 of 2025
DATE:17.03.2026

Between:

Dhanunjai Sikilambatla ~ ....Appellant
And

The Telangana State Public Service Commission
and 4 others
....Respondents

JUDGMENT
Heard Sri G.Satyanarayana Yadav, learned counsel for the
appellant; Sri P.S.Rajasekhar, learned Standing Counsel for
Telangana State Public Service Commission; Sri S.Suman, learned
Government Pleader for Services-III appearing for respondent Nos.2
and 3 and Sri.Bhanothu Hussain, learned counsel for respondent

No.4 and perused the record.

2. This writ appeal is preferred under Clause 15 of the Letters
Patent, against the order dated 02.05.2025 passed by the learned
Single Judge in W.P.N0s.29473 of 2023. By the said order, the
learned Single Judge dismissed the writ petition filed by the
appellant herein, who sought a direction to the respondents to
operate the merit list downwards and consider him for appointment
to the post of Librarian (School) pursuant to Notification No.20 of

2017, dated 14.04.2017.



Factual matrix

3.  The 1st respondent-Telangana State Public Service Commission
(TSPSC) issued Notification No.20 of 2017 dated "14.04.20 17 inviting
online applications for recruitment to the poét of Librarian (School)
in the Residential Educational Institutions Societies (REIS). Under
the said notification, a total of 256 vacancies were notified across two
societies (Social Welfare and BC Welfare) and two zones (Zone-V and

Zone-VI).

4. The appellant, belonging to BC-A community and falling under
Zone-VI, submitted his online application within the stipulated time
and participated in the selection process and appeared for the
written examination conducted on 17.09.2017 and 18.09.2017,
qualified therein, and consequently his name was included in the list
of candidates called for web options and certificate verification in 1:2
ratio. The appellant exercised his web options on 28.05.2018 and
attended certificate verification on 30.05.2018. Upon evaluation, he

secured 188 marks and was assigned Rank No.254 in the merit list.

S. Subsequent to the initial stages of selection, multiple writ
petitions came to be instituted challenging the recruitment process.
A batch of writ petitions, inter alia W.P.Nos.29737 of 2018, 37892 of
2018, 37921 of 2018 and 836 of 2019, were filed and disposed of by
the learned Singl’e Judge vide common order dated 23.07.2019,
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whereby the action of the TSPSC in preparing the merit list was

N




upheld, and the respondents were directed to adhere to Rule 6(A) of
the Telangana State Public Service Commission Rules (for short
“TSPSC Rules’) by offering relinquishment options to the selected

candidates. The said rule is extracted hereunder for ready reference:

“Rule 6(A): Notwithstanding anything contained in adhoc Rule issued in
G.0.Ms.No.544, G.A.(Ser.A) Department, dated 04.12.1998, any
candidate whose name has been included in a selection list in a direct
recruitment prepared by the Commission, on enquiry by the
Commission, may relinquish his claim for appointment in writing in the
proforma prescribed by the Commission. The Commission shall
thereupon remove the name of such candidates from the selection list
and select any other candidate according to rules. The candidate whose
name has been so removed from the selection list shall be informed of
such removal by the Commission and shall have no right for the said
apvointment in future with reference to the said selection:

Provided this provision is applicable only when a single category of
posts is notified in a notification and not applicable to a notification
where multiple categories of posts are notified. However, it shall be
ensured that the list shall not be operated for any additional vacancies
indented by the Government Departments. The selection list for the
purpose  of selecting candidates in place of relinquished
candidate/ candidates shall be operated only till the next notification is
issued or for a period of one year, whichever is earlier”.

6. Pursuant to the said common order and its subsequent
modifications, the TSPSC followed the due process. Relinquishment
options were sought, and a revised final selection list was published.
Subsequently, further appointments were made in compliance with

judicial orders in W.A.No.826 of 2019.

7. The appellant filed the underlying writ petition vide
W.P.N0.29473 of 2023 seeking a direction to the respondents to
conside- his case for appointment by operating the merit list

downwsrds in terms of Rule 6(A) of the TSPSC Rules. The learned



Single Judge, by order dated 02.05.2025, dismissed the writ petition,

by observing as under:

8.

11) A perusal of the record also discloses that after filling up of the
vacancies notified in Notification No.20/2017, dated 14.04.2017, one
vacancy falling under OC-General unreserved in TSWREIS Boys
Institution in Zone-V was filled up as per the orders of this Court in Wrt
Appeal No.836 of 2019 as per merit and only one non-joining vacancy in
the category of OC-General of TSWREIS Boys Institution in Zone-VI, to
which the petitioner belongs to, is available. Further, admittedly, the
petitioner belongs to BC-A category and secured 188 marks with 254
rank. Admittedly, only one vacancy is available in OC-General category
of Zone-VI, but there are 20 candidates in the ranking list who are more
meritorious than the petitioner. Therefore, the petitioner is not entitled for
the relief sought for i.e. to direct the respondents to consider his case for
appointment, due to his low merit.

Aggrieved by the said order the appellant has preferred the

present writ appeal.

Submissions on behalf of appellant

9.

Learned counsel for the appellant, assailed the impugned order

and has advanced his submissions as under:

That the learned Single Judge erred in dismissing the writ
petition solely on the ground of “low merit”, without properly
appreciating the scope and mandate of Rule 6(A) of the TSPSC
Rules of Procedure. Placing reliance on Munja Praveen v.
State of Telanganal, it is submitted that the respondents are
under a statutory obligation to operate the merit list
downwards in cases of non-joining or relinquishment by

selected_ e@indidates. It is further urged that the existence of
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